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The 2™ May 2017

No. 3/mu-baithak-67/2005 (Part)-2039—In exercise of the powers conferred by
section 26 & 34 of the court fee act 1870 the Governor of Bihar is pleased to recognize the
stamp printed by electronic mode at par with court fee stamp and to authorize the Stock
Holding Corporation of India Ltd to print and sell the stamp so printed under e-court fee
system in accordance with the terms and condition of the Agreement executed between the
Inspector General of Registration and the Stock Holding Corporation of India Ltd.

By the order of the Governor of Bihar,
AMIR SUBHANI,
Principal Secretary to the Government.
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